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The Depaty MIDWer .. o.e MInI8&ry 
of BoDIe Main (Sbri L. N. MJshra): 
(a) No such tendency haa came to 
GoVlll'DJllent's notice. 

(h) to (d). Do not arise. 

Cal'nlPtloa C-

ZMO. Dr. L. M. 8illlbYl: Will Ibe 
Miniater of a_ Main be ple .... d 
to state: 

(a) the statistics regarding the num-

Year 

Number of public 
'.""OIS Involved 
in Dew cue, takeo 

~~ ~he ~~~~ 
ment. 

ber of corruption cues of Gazetted 
and non-Gazetted categories of ()ftl-
cers apprehended during the last three 
yeara ·with ligures year-wise and 
category-wise; and 

(h) the lI,ures of those convicted 
year-wise and cate,ory-wise'l 

Tbe MlaI*r '" State In .. lIIJaU-
tIT of BItDIe Mal1'II (llbri 1Ia&1II): (a) 
and (h). The information required is 
a. follows:-

Number of public 
servants involved 
in the "', •• wbich Number of Public 
were .eot up to .ervaoto convicted. 
Courts ror tri.l. 

Gazened NOD- Gazetted Hoo- Gasctted Non-
pzened. p.ened pzetted 

----_ .. 
1\l1Sa ZI2 1113 13 261 10 159 
1963 .  . . 332 

~  
19 '39 6 160 

1964  .  .  . 504 38 236 8 '33 
1965 (JID. to AUIUI') 224 127' 21 135 4 04 

-... ---------
IIa4 Clwuten 

IMI. Dr. L. .. 81aPvl: Will tIha 

MInIster of Bome Man be pleued 
to ltate: 

(a) whether t.he Delhi Adminis-
tration has a system of keeping a 
roll Of bad chaJ'acters with the Police; 

(h) It 80, the number of bad chorae-

tera on rolls durln/l the last Ave-
years; year-wise; and 

(c) the stl'PS taken to keep such 
character. under oontrol? 

'!'be Deputr MIals&er In the 1IInI8-
tr,. of Home Alfatra (Shri L, N_ 
MIabra): (a) Yes, Sir. 

(b) A statement is liven below: 

STATBM1!NT 

Bad char.cren 

Ca,egory 'A' Category 'B' Calelll) 

(Actl .. bad (Inactive _ (llelonli'" 
characten) bu, "'e.. '0 .. , .... .,. 

active pre· 'A· who 
viQuoly) ,  n jail 

630 
759 
766 
79S 
862 

24 
39 ,0 
44 
40 

--------------
(c) Apart from the norm&I ourvell-

iaQ&:e an4 patrollinc wbioh the police 
IIDder1ake to keep bad characters In 

check. action ia a)so taken alam.t 
them under the lubll1anlive and pN-
ventive provisions of law ProvialDDa 
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of certain Section ot the Bombay 
Police Act, 1961 have also been ex-
tend"d to the Union Territory of 
Delhi in order to control thr. activities 
of nntI-social clements. 

Appolntme.t of Technical Persollllel 
at Top AdmlDlstratlve Post. 

2642. Shrl Mobammad Ell .. : Will 
the Minister of Bome Allain be pleas-
ed to state: 

(a) whether it is a fact that the 
Institution Of Engineers (India l, at Its 
45th Annual Convention held at 
Lucknow in Februarv last unanimous-
ly adopted a resolution regarding em-
ployment of technical men at the top 
administrative levels instead of the 
present practice of employing non-
technlca I men in the Engineering De-
partment. both at the Centre and 
States; 

(b) if so, whether Government have 
received any communication from the 
Institution in that regard; and 

(c) if so, the action taken in the 
matter? 

The MIDIster of SIale In the MInIs-
try of Bome Affairs (Shri Bathl): (a) 
Yes, Sir. 

(b) Yes. Sir. 

(c) No change In the .present pat-
tern of staffing tOp administrative 
posts h. considered necpssary. 

Deihl IIdneatloa Department 

Z843. Shrl Jedhe: Will the Minister 
of EducatiOn be pleased to state: 

(a) waether it is a fact that the .er-
vices of the Delhi Education Depart-
ment are undpr the Delhi Union Ter-
ritory and not under the Central Ser-
vices. 

(b\ wh,·thpr it i •• 1.0 a fact that 
the Prin<'ipals for Delhi Government 
schools are being recruited OD an "All 
India basis"; and 

(c) it so, the reasDIIB therefor. 

The Mlni"'er of Cultural Allalrs In 
Ibe MInistry of EdUcation (Sbrl Bajar-
Davis): (a) Yes, Sir. 

(b) Yes, Sir, as far as fresh .. crui'-
ment through Union Public' Service 
Commission is concerned. 

(c) It is unconstitutional to re.trlct 
recruitment of this nature to domiciles 
of any territory. 

EDqatr,. apIDst Mulpnr 0Illcer!0 

2644. Shri R1shan1' J[elshln«: Will 
the Minister of Bome Affairs be 
pleased to state: 

(a) the number of Office .. servin, 
under the Government of Manipur 
whose cases have been enquired into 
by the Delhi Special Police Establish-
ment Branch and the Commissioner of 
Enquiry in the Ministry of Home 
Affairs during the period from 196% 
to 1965: 

(b) the number of cases which have 
been finally disposed of and communl-
catPd to the State Government for 
implementation; and 

(C) the steps taken for speedy dIa-
posal of pending cases. 

The M1a1sller of State In the MI ..... 
try of Bome Allain (Shri BalbI): (al 
During the period 1962-65 cases of 4 
olllcer. were entrusted for Investi-
gation to the Delhi Special Police 
Establishment and cases of 15 offict'l'1! 
were entrusted for oral enquiry to the 
Commissioner for Department En-
quiries. 

(b) Cases of 14 officers have been 
finally disposed of and communicated 
to the Manipur Government; and 

(c) Cases of S olllcers under in-
vestigation by the Delhi Special Police 
Establishment are at the final stage 
of enquiry; on~ ease Is under n~ 

sideration of Manipur Government 
and In one cue the oral Inquby 1»7 




